Open Court

“ CENTRAL ADMINISTRATIVE TRIBUNAL
& ALIAHABED BENCH
ALLAHABAD

Original Application No, 1423 of 1992

Allahabad this the_31st day of _July, 2000

Hon'ble Mr.S.K.I. Nagvi, Member (J) I
Hon'ble Mr.M,P, Singh, Menber (&)

o Ganga Ram Singh, aged about 28 years, Sdn
3 of Shri Raghunath Singh, R/o RB~II, 958 'C,
T.R,S, Rly. Colony, Nagra,Jdhansi,

2. S.5. Lyivedi , aged about 30 years, Son
of Shri Shiv Darshan Dwivedi, K/o RB-II,
973 A, T.R.S, Rly.Colony, Nagra, Jhansi,

3. Raj Kumar, Aged about 28 vears, Son of
Late shri Keshari Chand, R/o RB-II-958G,

: T.R.Slfiéblony, Nagra, Jhansi, o

4. Rakesh Kumar Mishra, Aged about 28 years,
Scn of shri Badri Vishal Mishra, R/o RB-IIy
9618, T.R.S. Rly.Colony, Nagra, Jhansi.

ke » 5. Rati Ram, aged about 27 years, S/o Shri Veer el
Singh, R/o RB-II, 973D, T.R.S.Rly.Colony, |
Nagra, Jhansi, | o

6. Subhash Sharma, aged about 27 years, SO1 !

Snri Har Prasad Sl'lrcnrmehr R/o RB"II“Q'ZBIL "'E"Eé" .r

Rly.Colony, Nagra, Jhansi, | NP 'r-t'

:._
:.

Dharmendra Khare, aged abou " years, Son of
Shri Prabhu Daya]_ R ng ',.".Eﬁ_féf _-.- R e




&

s 2" %3
1. Union of Indis through General Manager,

-

Central Railway, Bombay V.T.

2 The Divisional Rly. Manager(P), Central

2 Railway, Jnansi,
Respondert s
=y Advocate Shri A K, Gaur
C R D E R(Oral)
Sy Hon'ble Mr.S.K.I. Nagvi, Menber (J)
The applicantsGanga Ram Singh and

others have come up seeking direction to the
respondsnts T re-fix their seniority as Electric
'itter Grade III(i5,350-1500) after taking into

accocnt thelr initial date of appointment i.e,

17.11.1986, &aAs per applicants case, they were |
racrufted for the post of Artisen category through i

R2ilwey Recruitment Board as per procedure laid
for recruitment to the post and they were appointed
=s Trzinee Electric Fitter vide order dated 24 .19.'_35 i

conseguently the petitioners no.1 %Ed4 j@i!leﬁ
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Zlectric Fitter in Jhansi div f'i"_ﬁlﬂfn ag -__'a“e’_“*‘“‘"*ii %




3, The respondents have contested +he

case and filed their coujter-reply.

3. Heard, the learned counsel for the

parties and perused the record,

4. In tiils matter, the controversy is
H 'very showt as to whether the training period from
October, 1986 to October, 1987 is to be counterl

2 in their seniority or not.

5 It A4's: gquite .evid_ént from own pleading

of the applicants that vide order dated 24.10.1986,
they were appointed as Trainse Ele;ti‘ie Fitte; and
not to any substantive post and it was vide letter
dated 15,10,1987 that they were posted as Electric

Fitter, Therefore, as per provisions under Rule

| v 302, Indian Railway Establishment Manual,Volume
e ¥ -

!

; | I, the training period is not to be reckoned a—_;.g L S

| service period for the purpose of seniority. This fﬁl’

Rule is quite'clear and does not give rise to any '_'J‘;" 5

3 ! doubt and thereby the prayer of the applicants
: || misconceived.
! ‘
6o For the above, sgg ﬁ‘ ii
in the 0.A., which is dismissed accordingly.
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as to costs,



